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15. This Convention recommends the
establishment of *Indian Horti-
cultural Development and Mar-
keting  Corporation” in  the
country to promote the produc-
tion and equitable distribution of
fruits and vegetables in the
country.
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Agricultural production during 1984

2337. SHRI MOTIBHAI R. CHAU-
DHARI :  Will the Minister of AGRI-
CULTURE be pleased to state :

(a) whether there is bumper crop of
rice, wheat and sugarcane;

(by if so, the estimated preduction
figures of thesc articles for the year 1984;

(c) whether any buffer stock has
been created; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) and
(b) Final estimates of production of
rice, wheat & sugarcane have not yet
been received from many States, for the
year 1983-84. However, it is currently
assessed that production of rice might
attain a record level of 57 million tonnes.
As regards wheat, in case the weather
and rainfall conditions in the rest of the
rabi season are favourable, the produc-
tion is expected to exceed the last year’s
record level of 42 5 milllon tonnes, Pro-
duction of sugarcane is likely to be in
the range of 175 to'180 million tonnes.
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(c) and (d) The building up and
maintenance of buffer stocks of fuod-
grains have been important planks of the
national food policy The total stock
«f foodgrains (includ ng buffer stock and
operational stock) comprising primarily
rice and wheat, with the Central Pool
and State Governments as on |-2-1984
was 154.09 lakh tonnes.

Announcement of New-Laws by DDA

2338 SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether before announcemcnt
of new bye laws, excess coverage of cons-
tructed arca of houses on DDA lund was
being regularised on payment of nominal
penalty of Rs. 25/ per sq. ft. for Ist §
percent, Rs, 50/- per sq. ft. for 2nd 5 per
cent and Rs. 100/~ per sq fi. for the
third 5 per cent of excess coverage than
the approved plan of the house;

(b) if so, the reasons why the facility/
privilege already granted has been with-
drawn putting thousands of people to
great inconvenience who get their plans
approved after 25rd June, 1983 whereas
anr.ouncement of new Bye-luws was made
through  News papers in October, 1983;
and

(c) whether Government propose to
give this facility/privilege aga n to public
cnabling them to complete their construc-
tion work, which was suspended because
of new Bye-laws; if not, reasons thereof?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUS-
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) :  (a) In the deve-
lopment area notified under Section 12
of Delhi Development Act, 1957, the
DDA had adopted the building bye-laws
of Municipal Corporation of Delhi which
continued to operate ujto 22.6.1983.
Under these bye-laws DDA had decided
that 10 per cent of the excess permissible





